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JUDGME NT

MR+ K. P« ACHARYA, VICE-CHAIRMAN, This case came up for admission to~day,

We did not feel it just and 'proper to keep the matter
pending and we thought it necessary;gispose of finally,

2. After hearing Mr,B,PG@jari, learned counsel for

the petitioner and Mr,A.K.Mishra, learned Standing Counsel
the following orders are passed.

3 It was submitted on behalf of the petitioner that
from 12,12,1983 to 21,1.1988, the petitioner had worked as
E.DeB.F.M. ofi Manjuri Post Office in place of Shri Ananta
Kishore Nayak who had then been removed from service

resulting from a disciplinary proceeding which was under
challenge in connection with T,A, 10 of 1987 disposed of
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by this Bench on 16,11,1978 quashing the order of punishment

of #nanta Kishore Nayak and ordering his reinstatement,
Consequently the present petitioner had to vacate the said

post. It is now alleged by the present petitioner that the
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said Ananata Kishore Nayak has again been put off from duty

on certain allegations having been lavelled against him,
Further the case of the petitioner is that the post of
E.DeBsPoeMs,Manjuri Post Office is being filled up and for
the said purpose advertisement has been issued by the
Superintendent of Post Offices, thadrakh Division vide
Notification No.235 dated 7.1.1992, From the advertisement
it is not clear as to whether the post is sought to be
filled up temporarily or permanently. In case the post is
intended to be filled up temporarily till the allegations
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\éfvelled against Ananta Kishore Nayak are finalised, we
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we are of opinion that the petitioner Shri Mahendra Kumar
Dhal should be appoipted in the said post temporarily, if

he has no past bad records, and this temporary appointment
shall continue;ééither orders are passed by the Superinten-
dent of Post Offices after finalisation of the allegations
lavelled against Shri Ananta Kishore Nayak,or the post is
being intended to%f}ll-up permanently,

4, In case the advertisement stated above has been
published calling for applications from the candidates to
fill up the post in question permanently or on regular basis,
then it is directed that the case of the petitioner should be
considered along with other candidates and after adjudicating
the suitability of the candidates appointment order should i
be issued in favour of the candidate: found to be suitable,
We hope and trust the competent authority while taking steps

for appointment either on temporary basis or on permanent

basis shall take into consideration the directions given by
the D.C.FP.T. in his letter no.43-4/77-Pen. dated 8,5,1979,
Thus the application is accordingly disposed of, leaving the
parties to bear their own costs. 1
S Send a copy of this judgment to the opposite parties‘
with a direction to the Superintendent of Post Offices,
Bhadrak Division to carryout the directions mentioned above.
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